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(SHRI B P MAURYA) Sir, on be. Merchant Shipping (Levy of Seamen’s
half of Shri Annasaheb P Shinde, T Welfare Fee) Rules, 1974, Annual
beg to lay on the Table— Accounts of Commismoners for Port

(1) A copy each of the following
papers (Hindi and Englsh
versions) under sub-section
(1) of section 619A of the
Companies Act, 1958 —

(1) (a) Review by the Govern-
ment on the working of the
National Seeds Corporation
Limited New Delhi, for the
year 1972-73

(b) Annual Report of the Na-
tional Seeds Corporation
Limited, New Delh, for
the year 1872-73 along
with the Audited Ac-
counts and the comments
of the Comptroller and
Auditor General thereon

(n) (a) Review by the Govern-
ment on the working of the
State Farm Corporation of
India Limited, New Delh,
for the year 1972-73

(b) Annual Report of the
State Farms Corporation
of Incha Limited, New Delh,
for the year 1972-73 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
Genera] thereon [Placed in
Library See No LT-8161/
74)

(2) A opy of the Fertiliser
(Control) (Second Amend-
ment) Order, 1974 (Hindi and
Enghsh versions) published m
Notification No GSR 327
(E) i Garette of India
dated the 23rd July, 1974,
under sub-section (8) of sec-
tion 3 of the Essential Com-
modities Avt, 1855 [Placed m

;-;b?afv See No LT-8162/
1

1569 LS—9.

of Calcutta for 1972-73 and Gujarat
Notificationg under Motor Vehicles
Act, 1939
THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMFNT (SHRI PRANAB KUMAR
MUKHERJEE) I beg to lay on the
Table—

(1) A copy of the Merchant Ship-
ping (Levy of Seamen's Wel-
fare Fee) Rules, 1974 (Hind:
and English versions) publish-
ed m Notification No GSR
807 m Gazette of India dated
the 27th July, 1974, under
sub-section (3) of section 458
of the Merchant Shipping Act,
1958 [Placed mn Library See
No LT-8163/74|

(2) A copy of the Annual Ac-
counts of the Commissioners
fo, the Port of Calcutta for
the year 1972-73 and the
Audit Report thereon (Hindi
and English version) [Plac-
ed i Library See No LT-
8163/74]

(3) (1) A copy each of the follow-
g Gujarat Notifications
(Hind:1 and English versions)
unde; sub-section (3) of sec-
tion 133 of the Motlor Vehi-
cles Act, 1939 rcad with clause
(e) (u) of the Proclamation
dated the 9th February, 1974
15sued by the President jn re-
lation to the State of Gujarat

(a) The Bombay Motor Vehi-
cles (Gujarat Third Am-
endment) Rules 1973, pub-
lished in  Notification No
G/G/73/189 MTA-7583-144_
E m Gujarat Government
Gazette dated the 18th
July, 1973

(b) The Bombay Motor Vehi~
cles (Gujarat  Second

Amendment) Rules 1974
published in Notification
No G/G/74/77 MTA-1174-
689-E m Gujarat Govern-
ment Gazette dated the
18th Apnl, 1974,
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(u) A statement (Hindi and
i English versions) showmg
reasons for delay m lay-
ing the above Notifica-
tions [Placed m lLibrary.
See No LT-8165/74|

Annual Reports of IIT, Delhi and
Technical Teachers’ Traimng Institute
(Western Regien), Bhopal for 1972-713

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) I beg to lay on the
Table—

(1) A copy ol the Annual Report
(Hind1 version) of the Indian
Institute of Technology, Delhs,
for the year 1972-73 I(Placed
mn Library See No LT-blbb/
74)

(2) A copy of the Annual Report
(Hind: and English veisions)
of the Technical Teachers’
Training Institute (Western
Region) Bhopal, for the year
1972-73 [Placed in Labraiy
See No LT-8167/74]

—

1222 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL Sir, I
have to report the following message
received from the Secretary-Geneial
of Rajya Sabha —

“In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business m the
Rajya Sabha, I am dmected to en-
close a copy of the Presg Council
(Amendment) Buill, 1874, which has
been passed by the Ra)ya Sabha at

its sitting held on the 7th August,
1974
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Bill
Comwmattee on Sub-
ordinate Legislation Report
Inaccuracy in infor-
mation giwen by Muuster (Statt)

12221/2 hrs

PRESS COUNCIL
BILL

(AMENDMENT)

SECRETARY-GENERAL Sir, I lay
on the Table of the House the Piess
Council (Amendment) Bill, 1974, as
passed by Rajya Sabha

COMMITTEE ON SUBORDINATE
LEGISLATION

TuIRTERNTH REPORT

DR KAILAS (Bombay South) I
beg to present the Thirteenth Report
of the Committee on Subordinate
Legislation

1223 hrs

STATEMENT BY MEMBER PE

ALLEGED INACCURACY IN CER-

TAIN INFORMATION GIVEN BY
THE MINISTER OF RAILWAYS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) On the 24th July,
1974 while intervening in the ‘No=
confidente Debate Shr1 L. N Mishia,
Mmster of Railways stated—

Number of staff who will have
break m service will come to 25
lakhs®

lle repealed soon after that

‘I have already pointed out their
number 15 25 lakhs”

(Cyclostyled Debate dated 24-7-
74 pages 1401 and 1402)

The Minister of Railways replymg
to Starred Question No 88 on the
previous day ie, the 23rd July, 1974
1n a statement giving zone-wise break-
up stated that the number of em-
ployees who got a break in their ser-
vice as a result of the Railway strike
mn May, 1974 15 “5,01,159”,



